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CUTT ;< THIS THE 6'" DAY OF DECEMBER, 2012

CORAM
HON'BLE MR. A.K. PATNAIK, MEMBER(JUDL.)
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& Lasual Worker awarded with 1/30™ Status
ni Temple,

urvey of India site (Horticulture Division-IV),

Applicant
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Umakanta Samai, , 0
Aged about 42 years,
S/0-Dayanidhi Samal,

A

At pzwe“t working as Garden attendant Kedargouri Temple,
Archaeological Survey of India site (Horticulture Division),
Ravi Talkies Square,
Bhubaneswar, Odisha.

......... Respondents
Advocate(s)..................Mr. L. Jena

ORDER(ORAL)

HON'BLE MR. A.K. PATNAIK, MEMBER(JUDL.) :

Heard Sri B. Rout, Ld. Counsel for the applicant and Sri L. Jena,
Ld. ASC for the Union of India.

]

<. This Original application has been filed by the applicant with

N

()To pass zppropriate orders directing the departmental
respondents to consider the case of the applicant to grant
temporary status 10 him and to extend all the service and
consequential benefits to wnich he is entitled to with effect
' of enjoyment of such benefit by his colleagues.
(it To pass such other order(s)/direction(s) calling for the
r ecoras from the Department as are deemed just and
facts and urcumsmw es of the case and allow the
-ation with cost.”

€D

it 13 geen that a represeniation dated 02.07.2012 (Annexure-

A/4) was subm / the applicant to the Director General, Archaeological
Survey of India. Janpath, New Delhi (Respondent No.2), with copy to the
Dy. Superintending Horticulturist, Division IV, Bhubanewar, Orisha

1 T {
acnaonaent ~oJh
(Respondent Nc.43.

Sri Jena, Ld. ASC for the Union of India is not in a position to

al avout the swatus of the representation.

1

Sri Rout, Ld. Counsel for the applicant submitted that no reply
has been received on the said representation tiil date.

4. Since the representation of the applicant at Annexure-A/4 is
pending with Respondent Nos.2 & 4, as agreed to by the Ld. Counsel for the
parties, without entering inte the merit of the case, [ direct Respondent Nos.2

and 4 1o consider and dispose of the represeniation at Annexure-A/4, if not

dv disnosad of. and communicate the result thereof in a well reasoned
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the appiicant within a period of 45 days from the date of receipt of

copy of this order.

the above observation and direction, this O.A. stands

disposed of at ihe admission stage itself,

6 Send copy  of this order along with paper books to

Respondent Nos.Z & 4 (at the cost of the applicant) for compliance and

of this order be made over to the Ld. Counsel for the parties.

I
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1 Roul, Ld. Counsel for the appiicant undertakes to deposit

the postal requisite by Wednesday i.e., on 12.12.2012.

(A\%&%‘{'I[NAIK)

MEMBER(JUDL.)



